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WATER RESOURCES DEPARTMENT
Madam Cama Marg, Hutatma Rajguru Chowk,
Mantralaya, Mumbai 400 032, dated the 30th April 2013.

NOTIFICATION
ManaraserTRA WATER RESOURCES REGULATORY AUTHORITY AcT, 2005

No. MWRRA. 2009/(13/09)/W.R.(Est.).— In exercise of the powers conferred by sub-section
(1) of section 30 read with clause (a) of section 11 and section 22 of the Maharashtra Water
Resources Regulatory Authority Act, 2005 (Mah. Act XVIII of 2005) and of all other powers
enabling it in this behalf, the Government of Maharashtra, hereby makes the following rules,
the same having been previously published as required by sub-section (I) of the said section
30, namely :(—

1. Short title.— These rules may be called the Maharashtra Water Resources Regulatory
Authority (Allocation and Monitoring of Entitlements, Disputes and Appeals and Other
Matters) Rules, 2013.

2. Definitions.—(1) In these rules, unless the context otherwise requires,—
(@) “Act” means the Maharashtra Water Resources Regulatory Authority Act, 2005;

(b) “special invitee” means a person appointed to the Authority under clause (d) of sub-
section (I) of section 4 of the Act;

(c¢) “water scarcity” or “distress” in relation to a particular water resources project,
means a situation when actual availability of live storage is less than 33% of design live
storage of that project as on the 15" October.

(2) Words and expressions used and not defined in these rules shall have the same meanings
assigned to them in the Act.

3. Conditions of service for Special Invitees.—(1) The Government may select and
appoint the special invitees, after consulting the River Basin Agencies in the State, possessing
adequate knowledge, experience and proven capacity relating to engineering, agricultural,
drinking water, industry, law, economics, commerce, finance or management:

Provided that, no person who has attained the age of seventy years shall be appointed as
a Special Invitee.

(2) The person being appointed as Special Invitee shall on being appointed resign his office
under the State Government.

(3) The Special invitee shall be appointed for fixed term of three years or till he attains
the age of 70 years whichever is earlier:

Provided that, a Special Invitee may be re-appointed but for not more than two consecutive
terms.

4. Procedure for nomination of persons for being appointed as Special Invitees.—(1) Each
River Basin Agency shall, as and when so called by the Government, recommend five persons,
one each possessing adequate knowledge, experience and proven capacity relating to engineering,
agricultural, drinking water, industry, law, economics, commerce, finance or
management:Provided that, at least one person so recommended shall be a woman.

(2) The State Government shall, with a view to assist the Authority in taking policy
decisions, select and appoint five Special Invitees, one from jurisdiction of each River Basin
Agency :

Provided that out of the Special Invitees so appointed, at least one person shall be a woman.

(3) Not more than one Special Invitee shall be appointed to represent the category of
persons referred to in sub-rule (1) of rule 3.

5. Duties and Functions of Special invitees .—The persons appointed as Special Invitees
shall discharge the following duties and perform the following functions, namely :—

(a) to attend the meeting of the Authority for which they are invited ;

(b) to give suggestions on policy matters for consideration of the Authority;
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(¢) to peruse draft manuals, guidelines, policy papers, various criteria laid down by
the Authority and suggest modifications, whenever called for by the Authority ;

(d) to interact with Non Government Organisations (NGO), stake holders on issues
relating to water resources development and management, whenever called for by the
Authority ;

(e) to attend National or State level seminars or conferences as may be desired by the
Chairperson ;

6. [Invitation to Special Invitees for Meetings of Authority.— Special invitees may be invited
to any or all the meetings of the Authority as may be decided by the Chairperson. However,
the advice of the Special Invitees shall not be binding on the Authority.

7. Honorarium and Travelling Allowances to Special Invitees :—(1) The Special invitees
shall be entitled to honorarium for attending meeting of the Authority and for the work done
for the Authority, at such rate as decided by the Government from time to time.

(2) The Special Invitees, on being invited to attend the office or meetings of the Authority,
shall also be entitled to receive from the Authority, the Travelling Allowances (TA) and Daily
Allowance (DA) for such attendance or meetings as well as for their tour, when they visit any
other place within India in connection with their duties and functions, with the prior approval
of the Chairperson. The rates of Travelling Allowance and Daily Allowance shall be such as is
admissible to Secretary of the State Government.

8. Resignation :— The Special Invitee may resign by giving one month’s notice prior to
the State Government :

Provided that, the State Government may waive the requirement of notice period.

9. Removal of Special Invitee.— Notwithstanding anything contained in rule 3, the Special
Invitee may be removed by the Government on the recommendation of the Authority.

10.  Allocation and Monitoring of Entitlement.— (1) For working out the Sanctioned Water
Use Entitlement of a Water Users Association in respect of agricultural irrigation, the
procedure provided in the Maharashtra Management of Irrigation Systems by Farmers Act, 2005
for Kharif, Rabbi and hot weather in a normal year and further detailed in technical manuals
of the Authority shall be followed.

Explanation.—In so far as agricultural irrigation use is concerned, the term Entitlement,
except ‘Individual Water Entitlement’, shall apply only to such areas where compliance to all
relevant provisions, including delineation under the Maharashtra Management of Irrigation
Systems by Farmers Act, 2005 is made.

(2) The Authority shall monitor the enforcement of Entitlements to the Water Users
Associations through Regulators to be identified for each project.

(3) The Authority shall appoint regulators in consultation with Water Resources Department.
The tenure of appointment of such regulators shall not exceed three years in the same
jurisdiction.

(4) The Regulators appointed under sub-rule (3) shall discharge their duties and perform
their functions as the Authority may from time to time determine.

(5) The Authority may, with the assistance of organizations like WALMI, organize
workshops on Entitlement at one or more places in the State before the start of the ‘Rabbi’
season each year for service providers, Regulators and representatives of Water Users
Associations.

(6) For non-irrigation uses that is to say domestic and industrial uses, the Authority shall
determine the criteria for the distribution of Entitlements by the River Basin Agencies, after
sectoral allocation is made in a water resources project by the State Government to the various

categories of use. Such criteria shall be applicable to all water resources projects.
AT IR-T—Glo- 337
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(7) The criteria for non-irrigation uses under sub-rule (6) shall be based on standard norms
of per capita consumption for rural and urban users in case of domestic water and norms of
water requirement for different types of process industries depending on the product
manufactured as determined by the State Government. The criteria shall address the issue of
water use efficiency and promote recycling and reuse of effluent water to reduce dependence
on allocated water.

(8) (i) The Water user shall make an application for demand of water based on the
existing norms indicating in it the net volume of water required at their destination, that is
to say, at the receiving point duly considering the water available through other sources like
groundwater, own water supply and reservoirs, volume of water available through recycling,
rainwater harvesting, desalinisation, etc.

(1) The River Basin Agency shall scrutinize the applications received and decide the total
water requirement at respective project or storage considering conveyance losses from the
source, to receiving point based on norms determined by River Basin Agency.

(9) While deciding the criteria for non-irrigation purposes, the Authority shall consult the
departments concerned with water, water utilities, industrial development corporations,
municipal corporations, water user entities and registered organizations representing their the
interests.

(10) The Authority shall bring out Technical Manuals explaining the procedure in detail
for working out the Applicable Water Entitlement for various categories of use in every year
depending on the storage position at the end of the Kharif season. The Manual shall contain
modalities for recording the gauge data relating to deliveries at the measuring devices.

11. Equitable distribution of water during water scarcity.—(I1) The Authority shall, during
the period of water scarcity, determine the equitable distribution of water available at the water
resources project level in particular and wherever technically and practically feasible, also at
sub basin and basin level.

(2) During the period of water scarcity, if available live storage in a particular water
resources project is not adequate to meet the drinking water needs, release of water from
upstream major or medium water resources projects may be considered by the Authority :
Provided that such releases shall be considered only if,—

(1) the drinking water needs of such upstream projects are met fully; and
(1) such releases are technically and practically feasible.

(3) While planning the release of water under sub-rule (2), evaporation losses and transit
losses shall be accounted for. The concerned River Basin Agency shall specify the operating
procedure for release of water from upstream projects.

(4) During the period of water scarcity, after satisfying the drinking water requirements
from the water resources projects, the appointment of remaining water shall be decided by the
River Basin Agency.

12. State Water Board.— (1) Meetings of the State Water Board shall be held on such date
as may be decided by the President. The Member-Secretary of the Board shall issue the notice
of the meetings on the direction of the President.

(2) At least fourteen days before every meeting, notice thereof specifying the place, the
date and time of the meeting shall be given to all members of the Board by post or by hand
delivery or E-mail at their respective addresses registered with the Board.

(3) The quorum for such meeting shall be six and no proxy shall be allowed.

(4) If within fifteen minutes from the time appointed for the meeting no quorum is present,
the meeting shall be adjourned to a subsequent date. For the adjourned meeting, a two days’
prior notice shall be given to all the members and the meeting so convened shall require quorum.

(5) Every meeting shall be chaired by the President.
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(6) Minutes of the proceedings of every meeting of the Board shall be drawn and signed
by the Member-Secretary and the President. Member-Secretary shall read out minutes at its
next meeting and the same may be confirmed either with or without amendment.

(7) Subject as aforesaid, all meetings shall be regulated by the President and his ruling
with regard to all matters of procedure shall be final.

13. State Water Council.— (1) Meetings of the State Water Council shall be held as
decided by the President. The Member-Secretary of the Council shall issue the notice of the
meetings on the direction of the President.

(2) At least fourteen days before every meeting, notice thereof specifying the place, the
date and time of the meeting shall be given to all members of the Council by post or by hand
delivery or E-mail at their respective addresses registered with the Council.

(3) The quorum for such meeting shall be nine and no proxy shall be allowed.

(4) If within fifteen minutes from the time appointed for the meeting no quorum is present,
the meeting shall be adjourned to a subsequent date. For the adjourned meeting, two days’ notice
shall be given to all the members and the meeting so convened shall require quorum.

(5) Every meeting shall be chaired by the President.

(6) Every question submitted to a meeting shall be decided by a show of hands and in case
of equality of votes, the President shall have a second or casting vote.

(7) At any meeting, a declaration by the President that a resolution has been carried or
carried by a particular majority and an entry to that effect in the Minute Book shall be conclusive
evidence of its fact.

(8) Save as otherwise provided in sub-rule (6), every member, except Member-Secretary,
shall have one vote.

(9) The Integrated State Water Plan approved by the Council with or without modifications
in the draft State Water Plan submitted by State Water Board shall be circulated among the
members.

(10) Subject as aforesaid, all meetings shall be regulated by the President and his ruling
with regard to all matters of procedure shall be final.

14. Budget of Authority.—The Authority shall prepare in ¢ Form A’ and submit to the State
Government by 1st November of each year, its budget for the next financial year showing the
estimates of receipts and expenditure of the Authority.

15. Accounts of Authority :— (1) The Authority shall maintain proper accounts and relevant
records and prepare an annual statement of accounts as mentioned below :—

(a) Maintenance of Accounts.—The accounts of the Authority shall be maintained on
the principles of Government and Commercial Accounting as laid down in Government
Accounting Rules, 1990 published by Comptroller and Auditor General of India.

(b) Books of Accounts.—The Authority shall maintain the following primary books of
accounts,—

(/) Cash Book for recording receipt and payment transactions through bank or
cheque;
(it) Petty cash book for recording of receipt and payment transactions by cash;

(ite) Journal register for recording notes of error and Ledger for recording of
budget head wise expenditure either in manual or electronic format :

Provided that, the Authority shall be at liberty to maintain various additional registers as
may be considered appropriate to supplement the primary books of accounts for exercising
control over expenditure and other transactions.
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(¢) Receipts.—(1) The Secretary to the Authority or the Drawing and Disbursing
officer, as the case may be, shall issue a receipt to the payer against the money received
by the Authority in the Form -B.

(i) Receipt transactions shall be recorded in respective books or registers of accounts
as mentioned in Rule 15(1)(b)(1).

(d) Payments—(i) All payments exceeding rupees Five thousand shall be made by
account payee cheque only:

Provided that, in exceptional cases the Chairman may, after recording the reason
thereto, permit payment in cash.

(i1) The salary payment for Class-III and Class-IV employees shall be made either by
cheque or cash as the case may be.

(1it) Payment transactions shall be rccorded in the respective books or registers of
accounts as mentioned in Rule 15(1)(b)(1).

(e) Pre-Audit of bills :—All bills presented for payment shall be pre-audited by the
Accounts Officer of the Authority. Observation made in pre-audit shall be returned to the
concerned section to make good the deficiencies pointed out. The Authority may appoint
an auditor for conducting internal audit, once in a year for checking and finalization of
accounts.

() Annual Accounts:—The Authority shall prepare the Annual accounts of the
Authority as below —

(1) Statement and receipts and payments for every financial year in the
Form - C.
(ii) Statement of Income and Expenditure for every financial year in the Form-D.
(1it) Balance Sheet for every financial year in Form - E.
(g) Time Schedule for preparation of Annual Accounts.—The Annual Accounts as

mentioned in clause (f) above, shall be prepared within three months from the closing of
the financial year and submitted to the Comptroller and Auditor General of India.

(h) Follow-up of Audit Reports:— In the course of audit of Authority’s accounts, all the
information required by the Auditors shall be promptly supplied and the queries attended
to. On the receipt of the draft report, replies shall promptly be submitted with Authority
and after the approval of the Authority to the Comptroller and Auditor General of India.

(2) The Authority shall append to its Annual Report, the annual accounts of the Authority,
as certified by the Comptroller and Auditor General of India or any other person appointed
by him, in this behalf together with the Audit Report.

16. Annual Report of Authority.—(I) The Authority, shall prepare an Annual Report for
each financial year giving a summary of its activities during the previous year. The Annual
Report so prepared shall be submitted to the State Government by 31st July of the following
year.

(2) The Annual Report of the Authority shall include—
(i) Introduction ;
(i) Objectives of the Authority;
(iii) Organizational Structure;

(iv) New appointments and removals due to completion of term, retirement,
resignation etc.;

(v) Meetings and workshops conducted ;
(vi) Annual Audit Report ;
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(vii) Progress in distribution of entitlements ;
(viti) Progress in deciding water tariff for various uses;

(ix) Actions taken under administration and management of interstate water
resources apportionment ;

(x) Water resources projects cleared during the year;

(xi) Monitoring reports of entitlements of Water Use Entities
(xit) Modifications in entitlement during the year;

(xiti) Trading of entitlements;

(xiv) Permanent transfer of entitlements ;

(xv) Actions taken in respect of water scarcity ;

(xvi) Resolution of disputes including decisions, directions and orders passed by
the Authority ;

(xvti) Actions proposed to promote efficient use of water;

(xviti) State Water entitlements database;

(xix) Comprehensive Hydro-meteorological Information database;

(xx) Water quality status in the State and actions taken for its improvement ;
(xxt) Physical and Financial Backlog;

(xxi1) Publications of the Authority;

(xxizi) Other significant activities of the Authority.

17.  Disputes and Appeals.— (1) (a) The State Government may by a general or special
order appoint, for each River Basin Agency, Primary Dispute Resolution Officers assigning them
specified number of Water Users Associations, Distributary Level Associations, Canal Level
Associations, and Project Level Associations and authorized to resolve the disputes with regard
to 1ssuance or delivery of Water Entitlement under the Act. Such Primary Dispute Resolution
Officer shall be of the rank as mentioned as under.

Irrigation Entitlement

Water Users Association .. Sub Divisional Officer or Sub Divisional Engineer
or Assistant Engineer (1) or Assistant
Executive Engineer

Distributary Level Association .. Executive Engineer
Canal Level Association .. Superintending Engineer
Project Level Association .. Chief Engineer

Non Irrigation Entitlement

Major projects . Chief Engineer
Medium projects .. Superintending Engineer
Minor projects .. Executive Engineer :

Provided that the Sub Divisional Engineers so appointed will not be concerned with the
project where the dispute has arisen but other than the regulator for that Water Users
Association :

Provided further that, the State Government may appoint the retired Engineers who have
held an equivalent rank as the Primary Disputes Resolution Officers from the panel formed
as per sub- rules (b) to (¢) hereinafter, if the in-service Engineers are found to be insufficient
to cover all Water Users Associations in any River Basin Agency.
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(b) The State Government shall prepare a panel of retired Engineers, willing to act as
Dispute Resolution Officers. The list shall be hosted on the web site of the Department and
appointments as Primary Dispute Resolution Officer will be from this panel or in-service
engineers as mentioned in table under sub rule (a) of these rules. The panel shall be revised
from time to time.

(¢) The order appointing the Primary Dispute Resolution Officer shall be given wide
publicity by Water Resources Department by hosting it on the web site of the Department and
also intimating the concerned Water User Association and Water Use Entity.

(2) (a) For irrigation Entitlements, a Water Users Association may file petition before the
Primary Dispute Resolution Officer where the Water Users Association claims,—

(1) that the sanctioned or applicable Entitlement has not been calculated as per
prescribed procedure under the rules framed under the Maharashtra Management of
Irrigation System by Farmers Act, 2005 or the Technical Manual of the Authority.

(i1) that the actual volumetric supply in any rotation by the service provider is less
than eighty-five per cent. of the planned quantity of the respective rotation or actual
quantity demanded out of Applicable Entitlement of that rotation.

(ii2) that the actual total volumetric supply in Rabbi or hot weather season is less than
seventy- five per cent. of the Applicable Entitlement for that season.

(b) For non-irrigation Entitlement, a Water Use Entity may file petition before the Primary
Dispute Resolution Officer, if supply wherever applicable is less than ninety per cent. of the
sanctioned or Applicable Entitlement or levy of penal rate of tariff by service provider for
shortfall or excess withdrawal beyond prescribed quantity is not as per Criteria.

(c) The petition to be filed by Water Users Association for rechecking sanctioned or
applicable Entitlement shall be in the Form F. Such petition shall be submitted within seven
days of declaration of applicable Entitlement.

(d) On receipt of a petition from a Water Users Association in Form-F, the Primary Dispute
Resolution Officer shall call for the comments of the service provider within three days of the
receipt of the petition.

(e) The service provider shall, reply within four days of the receipt of copy of the petition,
by him. In deciding the petition, the service provider may seek the advice of the concerned
technical officers in the Authority, if required.

(f) If any correction in Entitlement is found to be necessary, the Primary Dispute Resolution
Officer shall intimate the service provider about revision of entitlement to the Water Users
Association within two days after the receipt of reply from the service provider.

(g) The petitions by Water Users Association for shortfall in delivery of applicable
Entitlement, shall be in the Form-G .

(h) For disputes relating to delivery of applicable Entitlement, the Water Users Association
should have, as a pre-condition intimated to the service provider in minutes of a joint meeting
held prior to commencement of rotation schedule, the programme for draw on of the applicable
Entitlement comprising number of rotations with dates and quantum required per rotation. No
petition shall otherwise be entertained by the Primary Dispute Resolution Officer on this issue.

(i) The petition in Form-F should be submitted within three days of completion of the
rotation. A fee of Rs. 100/- shall be paid alongwith this petition by deposit in cash or by payment
of a demand draft drawn in favour of the concerned Executive Engineer.

(/) On receipt of the petition, the Primary Dispute Resolution Officer shall follow the
following time schedule :(—

(i) forward the copy of the petition to the service provider before the next day with
a copy to the concerned Regulator;

(i1) receive comments from the service provider and Regulator within six days. Copies
of extract from gauge register to be enclosed in support of any assertion by service provider.
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Reply of Regulator shall contain details of dates of his inspection, records of his inspection
and details of issue of any pink slip to service provider.

(i21) complete the site inspection and study the petition and reply within two days.

(tv) issue order on petition within two days, either its rejection or order additional
release by scrvice provider in next rotation or subsequent rotations.

(k) On receipt of Primary Dispute Resolution Officer’s orders, the Water Users Association
shall intimate the revised rotationwise requirement to the service provider within three days.

(/) The Water User Association shall have the right to seek adjustment of shortfall within
the subsequent Rabbi rotations or in hot weather Entitlement, if operationally feasible.

(m) The Primary Dispute Resolution Officer shall not entertain any claim by Water Users
Association for cash compensation for any shortfall in supply.

(n) Adjustments for shortfall shall be done within the irrigation year viz. rabbt shortfail
in Rabbi or hot weather and hot weather shorifall in hot weather itself. No adjustment will
be carried forward to next irrigation year.(o) The petitions about shortfall in delivery of
applicable Entitlement due to reasons beyond the control of service provider may not be
entertained unless the Primary Dispute Resolution Officer is in a position to verify the
allegations by visiting the site.

() The Primary Dispute Resolution Officer may separately report to the concerned
controlling officer concerned with the service provider any wilful negligence on the part of the
service provider m deliverance of applicable Entitlement for action as deemed appropriate.

{q) The procedure specified in the Code of Civil Procedure, 1908 shall mutatis mutandis
apply in respect of hearing by Primary Dispute Resolution Officer.(r) In cases of disputes
.pertaining to rotation wise shortfall, the decision of the Primary Dispute Resolution Officer
shall be final and binding.

(3) (@) Water Users Association or Water Use Entity may prefer an appeal against the order
of the Primary Dispute Resolution Officer to the Authority within sixty days of the receipt of
the order of the Primary Dispute Resolution Office :

Provided that, the Authority may entertain an appeal after the expiry of sixty days if it
is satisfied that the aggrieved person had sufficient cause for not preferring the appeal within
the said period of sixty days :

Provided further that, an order granting cash compensation shall be non-appealable.

(b) The application to the Authority shall be in form provided in the Maharashtra Water
Resources Regulatory Authority Conduct of Business Regulations, 2013.

(¢) The applicatien shall be accompanied by such fee as may be fixed by the Authority under
the Maharashtra Water Resources Regulatory Authority Conduct of Business Regulations, 2013.
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FORM-A
Form of Budget of the Authority
[See rule 14 |
MAHARASHTRA WATER RESOURCES REGULATORY AUTHORITY, MUMBAI

Year : (Rs. in Lakh)
ESr.No Head/ |ApriliMay|June| July! Aug.| Sept.; Oct. | Nov.| Dec.!Jan.i¥eb.| Mar.| Total
| | Sub Head
o)) l (2) (3) 4) (5 ®) 1 (7) (8) (9 (100 } (1D A2 1 (3 (14) | 15| 16
| 1
2
|
?:

A
‘Grand Total
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FORM-B
Form of Receipt
[See rule 15(1)(c)1)]
MAHARASHTRA WATER RESOURCES REGULATORY AUTHORITY

Receipt No.: oo Date: .o

Received with thanks from M/s. / SIri/SImte oo oo
anamount of Rs. ..ooooviiiiiiiieiii RS oot e e

in words) by cheque/cash/demand draft/pay order, on account of ...

Accounts Officer/Section Officer

(Note :—The receipt is valid subject to realisation of cheque/demand draft/pay order)

A AR-d—89-¥H
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FORM- C
Form of Receipts and Payments
[See rule 15(1)(DH(1)]
MAHARASHTRA WATER RESOURCES REGULATORY AUTHORITY, MUMBAL.

Financial year 1** April ......................... to31" March .......................
RECEIPTS PAYMENTS -
Opening Balance as on Rs. Salary and Allowances Rs.
1 April,
ﬁeceipts ;uring the year Rs. Travelling Expenses Rs.
- r()ffice Expenditure . Rs.
Professional Fee Rs.
Rent, Rate and Taxes Rs. )
a Publications 1 Rs.
Advt. and Publicity Rs. u
o E;ltertainment Rs.
Interest/Bank charges~ Rs.
Pension/Gratuity | Rs.
Computer Exp. Rs.
Repairs and Maintena_r:(;e Rs.
Other Exp. Rs.
Capital Expenditure Rs.
Total amount received during Rs. Total amount spend during Rs.
the year the year
Closing balance as on -
31¢ March Rs.
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Financial year 1* April

FORM-D
Form of Income and Expenditure

[See rule 15(1))(i1)]
MAHARASHTRA WATER RESOURCES REGULATORY AUTHORITY, MUMBALI

R

EXPENDITURE

INCOME
Head of Account under which Rs. Head of Account under which| Rs.
the expenditure is incurred amount received during
during the financial year the financial year
Balance carried forwarded to Rs. Balance carried forwarded to| Rs.
balance sheet balance sheet
Total Rs. Total Rs.
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FORM-E
Form of Balance Sheet
[See rule 15 (1) () (ii1)]
MAHARASHTRA WATER RESOURCES REGULATORY AUTHORITY, MUiss..

Financial year 1" April ... to 31 March ..o
LIABILITIES ASSETS
Head of Account Rs. Head of Account Rs.
Surplus | Rs. Deficit Rs.
;tal - ‘ | ;%s. Total Rs.




Form of Petition by Water Users’ Association for rechecking value of Sanctioned or

~
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FORM-F

Applicable Entitlement
[See rule 17(2)(c)]

Name of Project

Sanctivned / Applicable Water Fntitlement
as calculated by River Basin Agency.

Name of WUA, Registration Number and CCA

Name of minor, distributary and branch and
main canal.

Sanctioned Water Eatitlement
Applicable Water Entitlement for the year

Whether discrepancy is in Sanctioned or
Applicable Water Entitlement.

Nature and details of dispute

Authorized Representative of WUA.

32
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FORM-G

Form of Petition by Water Users’ Association for Short-fall in Delivery of
Applicable Water Entitlement

[See rule 17(2) (g) |
1. Name of Project :

2. Name of WUA & Registration Number

3. Name of Minor distributary, branch,
main Canal.

4. Season (Rabbi or H.W.) and year

5. Applicable Entitlement as conveyed By :
Service Provider (TCM). i
6. Whether joint meeting held and rotation : Yes/ No |

Programme intimated to service provider.
7. If yes, attach copy of minutes

8. Rotation number with dates where there
is short fall in delivery.

(¢) Quantum indented (TCM)
(b) Quantum received (TCM)

9, Whether prescribed fee paid : Yes/ No

(Sd)
Authorized Representative of WUA

By order and in the name of the Governor of Maharashtra,

E. B. PATIL,
Principal Seccretary to Government.

ON BEHALF OF GOVERNMENT PRINTING. STATIONERY AND PUBLICATION. PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATIE GOSAVE, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A. NETAJL SUBHASI ROAD, CHARNIE ROAD, MUMBAL 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION. 21-A, NETAJ] SUBHASH ROAD, CHARNT ROAD, MUMBATL 400 004. EDITOR - SHRI PARSHURAM JAGANNATH GOSAVI
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